
Jammu and Kashmir
Pollution Control Committee

chairmanSTjkspcb@gmail.com
membersecrelaryjkspcb@gmail.com

0191 - 2472881 2476925

Panvesh Bhavan, [orest Complex

Transport Nagar, .Jammu, 180 006

Silk Factory Road

Rajbagh, Srinagar, 190 008

WTSA

The Consu ltant J udicia l,
Hon'ble NationaI Green Tribunat,
PrincipaI Bench,
New Dethi.

No: JKPCC/NGr / O A 253/ 20251 t I L> Dare - s.1 -12-2025

Sub:- Report on behatf of Jammu and l(ashmir Potlution Control
Committee pursuant to Hon'bte Nationa[ Green Tribunat Order

dated 13-1 1-2025 passed in OA No. 25312023, titted "Raja Muzaffar
Bhat V/s Union Territory of Jammu & l(ashmir & Ors".

Sir,

ln comptiance to the directions of Hon'b[e NationaI Green Tribunat,

Principat Bench, New Dethi Order dated 13-1 1-2025 passed in OA No.

253/2023, titled "Raja Muzaffar Bhat V/s Union Territory of Jammu &

Kashmir & Ors", the Report of the J&K Pottution ControtCommittee is submitted

h e rewith.

It is, therefore, requested that the Report may kindty be taken on record and

placed before the Hon'bte NGT for consideration.

Yours f aithf utty,

Enc[:- As Above

(Dr. R. inath) IFS

Member ecretary
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Before the Hon'ble National Green Tribunal
Principal Bench, New Delhi

Original Application No. 253 of 2O23

IN THE MATTER OF Raia Muzzaffar Bhat Y /s
state of fammu & Kashmir &
Ors.

Report on behalf of fammu and Kashmir Pollution Control Committee
pursuant to Hon'ble National Green Tribunal Order dated 13-11-2025
passed in OA No. 253 of 2023 titled "Raia Muzzaffar Bhat V/s state of
fammu&Kashmir&Ors".

Background:

That the Hon'ble National Green Tribunal vide order dated Ls-ll-ZOZS

in OA No. 253 of 2O23 directed as follows: -

"Learned counsel appearing for the J&K PCC has also submitted

that as against the EC amount of I 1,61,00,000/- the amount of I
25 lakhs has been recovered till now and the action has been

initiated to recover the remaining amount by way of attachment

and auction. He is also directed to place on record the progress

made in this regard within four weeks."

Status Reoort:

In compliance to the aforesaid order of Hon'ble National Green Tribunal

issued on dr. 13-11-2025 in OA No. 253 of 2023, the report of the J&K

Pollution Control Committee is as follow:

1. That Deputy commissione[ Poonch was requested to share further
Action Taken Report to ensure recovery of remaining amount of
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Environmental Compensation vide this office No. fKPCC/Sc./OA253-

2023 /25 /1,728; dated: 06.1,2.2025 (Copy enclosed as Annexure 1).

2. That Divisional Officer ]&K PCC, Poonch was enjoined upon to submit

fresh status report on Solid Waste Management in Poonch District

including bio-remediation of legacy waste with advise to update this

office regarding Action taken by District Administration for recovery of

remaining amount of Environmental Compensation vide this office No.

IKPCC/Sc./OA253-2023 /25 /7725; dated: 06.12.2025 (Copy enclosed

as Annexure 2).

3. That reply has been submitted by Divisional Officer PCC Poonch vide

No. JKPCC/D|v/P/2025/a06; dated: 76.72.2025 fCopy enclosed as

Annexure 3).

Highlights of the report are briefly summarized as under:

aJ Inspection of the Municipal Dumping site at Shankar Nagaq,

Poonch was conducted on 76.72.2025

bJ As reported by CEO, MC Poonch, approximately 15,000 MT of

legacy waste has been processed through bio-mining techniques

and tender process has not yet been finalized for remaining

legacy waste.

cJ Out of the total generation of Municipal Solid waste (about 10

TPD), 4 TPD dry waste is being duly segregated and processed

through authorized rag pickers and MRF Surankote while the wet

waste is transported to Surankote for further scientific processing

like composting and about 2 TPD inert waste is dumped at

designated site Poonch.

d) The District Administration has constituted an auction

committee for auctioning the Municipal council community Hall

building to facilitate recovery of the remaining EC amount.

Howeve4 the auction process has not been concruded tilr date
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Pralrer:

In the premises, it is therefore respectfully prayed that the report may

kindly be taken on record before the Hon'ble National Green Tribunal for

consideration.

Dr. R. G inath, IFS

Member Secretary I&K PCC
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J&K PCC

NTTefLz! - I
Jammu and Kashmir

Pollution Control Council
chairman8Tjkspcb@gmail.com

membersecretaryjkspcb@gmail.com

0191 - 2472881,2476925

M Lifenv e for

riFt
Parivesh Bhavan, Fore Iex

Transport Nagar, Jammu, 180 006

Sitk Factory Road

Rajbagh, Srinagar, 190 008

No.: JKPCC/Sc./O A253-2023125/ n ,-tr Datez S-12-2025

Sub: OA No. 253i2023 titled Raja Muzaffar Bhat Vs Union Territory of
Jammu&Kashmir&Ors.

Refz Hon'ble NGT Order dt: 13.11.2025.

Sir,

Please refer to the subject and reference cited above, in this connection, I

am to convey that Hon'ble NGT has issued following directions in the matter of

OA No. 25312023 titled "Raja Muzaffar Bhat Vs Union Territory of Jammu &

Kashmir & Ors".

"Learned counsel appearingfor the J&K PCC has also submitted that as

against the EC amount of { 1,61,00,000/- the amount of ? 25 lakhs has been

recovered till now and the action has been initiated to recover the remaining

amount by way of attachment and auction. He is also directed to place on

record the progress made in this regard within four weeks".

As such, you are again requested to share further Action taken Report to

ensure recovery of remaining amount of EC by or before 1 5ft Dec. 2025, in line

with directions issued above by Hon'ble NGT.

Yours faithfully,

Dr. R. inath, IFS
\W
Y,

ember Secretary

Copy to Divisional officer J&K pcc poonch for information and necessarv
action.

*)A*

Deputy Commissioner,
Poonch.
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Jammu and Kashmir
Pollution Control Council

chairmanSTjkspcb@gmail.com
membersecretaryjkspcb@gmail.com

0191 - 2472881 ,2476925

,.{llr,
VA L fe$vle for

Envirdnment

Parivesh Bhavan, Forest Comptex
Transport Nagar, Jammu, 180 006

Sitk Factory Road
Rajbagh, Srinagar, 190 008

LiTE

No.: JKPCC/Sc./OA ZSI-ZOZI1ZSI l]rls Date:6(-12-2025

Sub: OA No. 253i2023 titled Raja Muzaffar Bhat Vs Union Territory of
Jammu&Kashmir&Ors.

Ref: Hon'ble NGT Order dt: 13.11.2025.

With reference to the subj ect and reference cited above, you are enjoined

upon to submit fresh status report on solid waste management in Poonch District

including bio-remediation of legacy waste by or before 15.12.2025 .

Besides, you are aiso advised to keep this office updated regarding Action

Taken by District Administration for recovery of remaining amount of

Environmental Compensation.

t"Ft, +"

I^[.0.*--t,.,
"n Jll'r.-to'c',

atrJ ^lo

J&K PCC

V

fueo*.2

Divisional Officer,
J&K Pollution Control Committee,
Poonch,

A
Lt]..-,"

Dr. R. G$inath,IFS
sWlember Secretary

ft<p((, J.r*'." p"
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Government of lammu a-n-d Kashmir

@@
Poonch

The Regional Director,
Pollution Control Committee,
Jammu.

No:- JKPCC /Div/P /2025/406 DaterTS/72/7025

Respected 5ir,

Kindly refer to the afore-cited subject and reference. ln this context, it is respectfully
submitted that an inspection of the Municipat Dumping Site at shankar Nagar, Poonch was

conducted on !6-12-2025, During the inspection, it was reported by the Chlef Executive
Officer, Municipal Committee Poonch that approximate
been processed through bio-mining techniques. With
remaining legacy waste, it was informed that the tender

ly 15,000 MT of legacy waste has
regard to bio-remediation of the

rocess has t been finalized
however, the L1 firm, M/s Bhagyadips Waste Management Private Limited, has been
identified for the prcposslr7roment. tt rs tunher app n5 ed that an Environmental
Compensation (EC) amounting to {1.62 crore has been imposed on MC poonch, out of
which Rs25 lac has atready been deEiFd in thE account of the MembeiGcreGry, JKPCC.
The balance amount remains u-npaid as on date. As stated by lfiECE-Me-FdofriE tle
Distrid Administration has constituted an auction committee for auctioning the Municipal
Committee Community Hall building to facilitate recovery of the remaining EC amounu
however, the auction process has not been concluded till date.

Additionally, as apprised by the Chief Executive Officer, Munici pal Committee poonch, it wasreported that the daily generation of municipal solid waste (about 1Otpd) is bein Icontinuously disposed of at the same designated site. Out of total waste 4tpd dry waste isbeing duly segregated and processed through authorized pickers and M&F_l4ilXysJLllo:s. *t
Material Recov

ile the wet waste is bein g systematically transport to the Surankoteery Faci itv ( MRF) for further scientific processin g like composting and about2tpd inert waste remains d umped at the desjgnated site poon ch,

Further, it is placed on record that the.recent geotagged photographs captured during thecourse of inspAi;;-F;GT;en enctosed herewritffi ;;'"ni r".oro

Yours

DO

\6

t

subiectr oA No. 253/2023 titled Raja Muzaffar Bhat Vs Union Territory of Jammu & Kashmir

& Ors.

Ref:- JKPCC/SC./OA 2 53-2023 /25117 25 daredt-61f2/2O25
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